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SHRI PARMESHWAR KUMAR 

AGARWALLA (Bihar): Madam, I have 

given notice under rule 187 regarding a 

question of privilege against Shri CM. 

Ibrahim, Minister for Information and 

Broadcasting, for giving incorrect, incomplete 

and evasive reply-to my Starred Question No. 

82 of 16th July, 1996, regarding vulgarity in 

Indian cinema, thus misleading the House. 

While replying to parts (b) and (c) of my 

question in which I asked, "if so, whether any 

assessment has been made of its adverse 

impact on our young generation and findings 

thereof; if not the reason thereof," the 

Minister answered as follws: 

 

RE. PROTECTION TO INVENTOR 

OF "HERBAL PETROL" 

*Not recorded. 
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SHRIMATI MARGARET ALVA: He was 

thrown out of the Gomti guesthouse. .. 

(Interruptions).... 

DR. ALLADI P. RAJKUM AR: I don't 

know at which place he was put up, but he was 

unceremoniously removed from that guest-

house. 

SHRI SAT1SH AGARWAL: It is a very 

important issue. Let it be patented in India in 

his name. Otherwise foreigners, businessmen 

and everybody, will steal the whole thing. 

 

 Let me hear. 

THE MINISTER OF STEEL AND MINES 

(SHRI BIRENDRA PRASAD BA1SHYA): It 

is 

a very important matter, and the Government 

will provide all kinds of security to 

him..... (Interruptions).... 

 
tell us. 

 

 Don't divert. Today what-ever 

happens to the experiment, you can ask at 

another time, through another device. But 

here is the Chairman of the Committee. 

SHRI V. NARAYANASAMY 

(Pondicherry): If the House agrees, our 

Committee will take it up and we will see that 

the interest of that person who has invented it 

is protected. 

SHRI S.S. AHLUWALIA: It is a national 

interest. 

SHRI V. NARAYANASAMY: Yes, yes. 

 

 

Some action 

should be taken. (Interruptions)... 

THE DEPUTY CHAIRMAN: One second 

just one second, please. I am giving direction. 

I want the Government to report to the House 

what action it has taken because this is not one 

of those matters where the Minister gets up 

and makes an announcement. An immediate 

action should be there. This is the point. Every 

time the Government says, "We will look into 

the matter, and we will take care of it." I know 

that the Government takes care of things, but 

the question is of urgency. I want to convey 

this sentiment of the entire House. 

SHRI S. S. AHLUWALIA: Madam, he is 

in transit, he is in train. His life is in danger. I 

must appeal through you to the Government 

that it should enquire about him. He should be 

taken care of wherever he is and in whichever 

train he is travelling. He should be taken out 

of the train, and he should be provided with 

security. He should be brought to Delhi. 

RE. CREATION OF VANANCHAL 

STATE 

 

 

 


